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good books because of their long-
standing movement for the better-
ment of their service conditions.

Sir, I would request you kindly to
see that this debate is continued on
the next day, so that I may get an
opportunity to come forward with
other examples ag to how these
ordinary people, poor peasants are
being cheated and how the properti-
ed people mre bemg gmven guarantee
by the Constitution, whereas you do
not care to consider the cases of the
poor and the ordinary people.

I commend thig bill and request
you to continue the debate

MR CHAIRMAN  There is now
no motion before the House for the
adjournment of the debate; and,
therefore, I cannot take that Into
consideration at all

SHRI DINEN BHATTACHARYYA:
That was my submission, Sir,

MR, CHAIRMAN® There was no
motion Moreover, you have to take
the consent of the Speaker

THE MINISTER OF WORKS,
HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K RAGHU
RAMAIAH)* If you adjourn, it will
have to be balloted again

SHRI DINEN BHATTACHARYYA
It so, what is the fate of this amend-
mg Bill? Mr Chairman, Sir, don‘t
give your ruling Kindly tell me

MR CHAIRMAN The hon Mem-
ber, in the course of his speech, has
made a request that the discussion
may be prolonged to the next day,
or that the debale may be adjourned.

SHRI K RAGHU RAMAIAH' We
have absolutely no objection to
adjourn the debate on this, provided
the consequences that follow from
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this, according tuv the rules, will be

taken with grace by the mover.

SHRI DINEN BHATTACHARYYA:
I agree to your proposzal to adjourn.

SHRI K RAGHU RAMAIAH: I
beg to move:

“That the further Qebate on the
Constitution (Amendment) Bill be
adjourned "

MR. CHAIRMAN The
18

question

“That the further debate on the
Constitution \Amendment) Bill be
adjourned *

The motion wag adopted.

16.34 hrs

EMPLOYEES' PROVIDENT FUNDS
AND FAMILY PENSION FUND
(AMENDMENT) BILL

(Amendment of sections 1, 2, ett.)

SHRI P M MEHTA (Bhavnagar)
I beg to move*;

“That the Bill further to amend
the Employees'’ Provadent Funds
and Family Pension Fund Act,
1052, be taken into consideration.”

There 1s wndespread unrest and
discontent among the industrial
workers of this couniry in regard
to the shortcomings and ma]af:l-
minstering of the present Act, nz,
the Employees’ Provident Funds and
Fanuly Pension Fund Act, 1852

The workers and the trade unions
have constantly made a dem=and for
some changes so as to meet the very
purpose of the Act as well as the
needs of the workers under the

#Moved with the recommendation of the President.
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changing social order and new con-
ceptions,

The House will recall, and the hon.
Minister will 2lso recall, that the Bill
to amend this Act was brought for.
ward in this House by the then
Labour Minister, Shri Raghunatha
Reddy, in August 1973. The amend-
ment was then moved with the
limited objective of making the pro-
vigions penal in regard to misuse of
provident fund amount. If one looks
at the speeches made by the hon.
Members of this House during the
course of the debate on that Bill, one
will come to the definite conclusion
that a consensus has emerged and
members without exception, while
supporting that Bill, expressed dis-
satisfaction regarding the adminis-
tering of the Act and also made
demand for g comprehensive Bill 1o
amend the law more meaningfully.

Here I would like to state the im-
pact of that amendment which was
brought forward by the Labour
Minister in the month of August 1973,
According to the Minisler the arrears
Tecoverable from the employers at
that time were of the order of
Rs. 19.80 crores as on 31st March
1978. The arrears as on 30th Septem.-
ber 1075, according to the informa-
tion available to me, stand ut
Rs. 20.64 crores. It is interesting to
note that at the end of 81st March
1972 also the arrears were of the
order of Rs, 20.64 cro¥es. In other
words, the arrears as on 30th Septem-
ber 1975, is the same as The arrears
on the 31st March 1972

Taking thig into consideration, the
maladministering of the Act and the
shortcomings of the Act, I have pro.
posed some further measures, includ-
ing penal provisions, in this Bill. Tt
is a positive and constructive ap-
proach to the problems and defaults
of provident fund amount by the
employers. The second para of the
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Statement of Objects and Reasons
attached to my Bill reads as follows:

“Default in payment of provident
fund contribution by the employer
has become an everyday affair and
the employers are tempted to utilise
the provident fund amount as work-
ing capital and that too, without
paying any interest and as such,
more stringent penal provisions for
default in payment including charg-
ing of interest, damages, penalty
and punishment of fine and impri-
sonment, and association of respon-
sible trade unions for more effective
implementation of the Act is sought
to be achieved by this Bill”

1 have also proposed refund of the
total accumulation together with in-
terest on the completion of the stipu-
lated period, say 20 years. This will
create confidence and provide an in-
centive to the workers to save more
and more and invest with Government.

Further, I have suggested a higher
rate of contribution and a higher rate
of interest on the provident fund accu-
mulation. As you know, the rupee has
to great extent lost its value and the
eroding process is constantly going on.
1f the present position continues, then
at the fag end of his active service, the
worker will be very much adversely
affected. He has to fulfil his soclal
obligations like children's marriages,
college education, etc, in his fifties. So,
it the total accumulation is repaid
after the expiry of 20 years of ser-
vice, that will be very useful to him
for gischarging his family commit-
mentg and social obligations in a
better way. Similarly, a higher rate
of contribution and higher rate of in-
terest will ensure more savings by the
worker and more contribution by the
employer, ang consequently g larger
total amount at the end of the stipu-
lated period. This will be a very good
incentive to the workers with small
incomes to save regularly in their
provident fund account.
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The cumulative effect of al] these
measures will be that Government
will be able to contain inflation and its
evil effects. This has also been made
clear in the Statement of Objects and
Reasons,

Another important feature of the
Bil is that it will bring all establish-
ments with ten or more workers with-
in its purview. Bimilarly, I propose a
comprehensive substitute definition
which covers all types of remunera-
tion in one definition, that is, ‘return
of the labour put by the workerg in
money value’. All thig will be covered
under one definition. So, it is a com-
prehensive definition of the term
‘wages’,

Too much is said about the partici-
pation of the workers in management,
Here, I propose to appoint honorary
office-bearers of the trade union as
inspectors of this Act. This will give
a vigilant supervision which will ex-
pedite the whole process of working
and the functioning of the Act. It will
prevent corruption and mal-practice
on the part of the authorities. There-
fore, I have proposeg to appeint hono-
rary office-bearers of the trade union
as honorary inspectors. This is a new
feature. If the Govermment accepts
it, then it will smoothen the adminis-
trative functions under this Act.

You are aware of the situation that
the recession hag started. Thousands
of workers are laid-off. 13 textile
mills have been closed down. This
newg did not come out because there
is a censorship, and the Government,
at present, doeg not want to give this
news to the people. Therefore, nobody
knowg whether 13 textile mills have
been closed down, There is a propo-
sal for taking over the closed units by
the State Governments, but the Gov-
ernment of India ig not paying any
hesd to this problem. I will give you
one example. There is one mill called
Priya Laxmi Mill of Baroda.

and Family Pension
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THE MINISTER OF LABOUR
(SHRI RAGHUNATHA REDDY): It is
the Btate Government which wanted
to take them over.

SHRI P. M. MEHTA. Certainly. You
take them and hand them over to the
State Government. The gquestion ia
who will take them over? They could
be taken over only under the Indus-
trial Development and Regulation Act
and that could be operated only by
the Government of India; that is under
the jurisdiction of the Government of
India. Therefore, I think the State
Government has proposed about it. If
you take them under the ID&RA and
hand them over to the State Govern-
ment of Gujarat, they are prepared
to run those units, because they are
economically viable units,

In my home town, there is a factory
called Bhavnagar Vegetable Products
which hezg been closeq down, This
plant ig producing vegetable oil. It has
got capacity of 100 tonnes a day. It is
a big factory.

They have also got a solvent ex-
traction plant with a capacity of 100
tonnes 3 day. About a thousand work-
ers were working in that plant. That
has now been closed due to trade loes-
es and other things The Gujarat Gov-
ernment heg also proposed to take
over that unit and hand it over to the
State Government, But nothing has
been done so far by the Government
of India.

Why I refer to these things is that
all this creates problems for the work-
ers. They are laid off. They are not
getting the wages; they are not gett-
ing their provident fund dues. It
creates untold suffering for the work-
erg who are thrown ,out of employ-
ment as a result of the closure of the
units.

In the same way, there Ig a reces-
sion in the automobile industry. In jute
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mills, thousands of workers have been
laig off. So is the case with engineer-
ing industry. The units run by the
National Textile Corporation are also
facing the crisis and they are on' the
verge of closure. Thig is a very seri-
ous situation.

The people of this country are not
enabled to know the real economic
situation. The economy is not reviv-
ing as the Government claims. On the
contrary, it 15 on the way of crippl-
ing Therefore, in guch a gituation, the
Government should come forward with
a progressive plece of legislation, Let
them provide better gocial security
under these circumstances. This is a
social security legislation. Here, 1
have proposed a few things, to en-
hance the rate of provident fund, to
enhance the rate of interest, to refund
the provident fund dues at the expiry
of a stipulated period, say, 20 yeals
and to provide gtringent measures for
default Today, the employers are
utihsing this amount ag the working
capital without paying any interest.

1 have got the figures also. In the
year 1972, at the eng of 31st March,
the arrears were of the order of Rs 20
crores and odd, At the end of 30th
September, 1875, 1t is Rs. 20.64 crores.
It has increased by a few lakhs of
rupees, It has not decreased. So, 1t
obviously requires g re-thinking in all
these matters, stringent penal provi-
sions, so that the employer is not
tempted for any default.

We must admit that it is only the
poor working clags who is regularly
contributing t, the provident fund
account and, by going that, they are
making small savings from their small
incomes, If thig s increased, as I
stated earlier, it will also help the
inflation containing process and its
evil gffects which hit the workerg and
poor classes.

and Family Pension
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I have also proposed the enlar
ment of the purview snd cavering
the uncovered sectors im this Act,
1 was going through the previous de-
bites on the last Amendment Act, I
saw that the Labour Minister had ex-
pressed a desire to come forward with
a comprehensive Bill. In the lght of
this, I hope the Government will ac-
cept this gmendment to the Act. With
these wordg I commend my motion to
the Hon. House.

(1%

MR CHAIRMAN. Motion moved:

“That the Bill further to amend
the Employees’ Provident Funds gnd
Family Pension Fund Act, 1952, be
taken into consideration.”
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17.00 hrs.
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SHRI P. G. MAVALANKAR (Ah-
medabad): Mr. Chairman, Sir, T wish
to gupport the Bill which my friend
Mr. Prasannabhai Mehta hag brought
before the House today.

In thiz Private Members' time, we
get an opportunity of focussing the
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attention of the Howse and through
the House of the country, on some of
the pressing problems facing the mo=
tion and it further gives us an oppor-
tunity of looking at the problems from
a non-partisan angle,

After all, there are many areas in
our national life which need pot be
looked at from any partisan angls or
party-politica] attitude. Omne must
look at them ag nationa] problems.
Therefore, I welcome this opportunity
of participating in thig Debate.

I wish to congratulate my friend
Mr Prasannabhai Mehty for bringing
this legislation.

The Minister of Labour himself is
also known for hig progressive out-
look and socialistic ideas if I may say
80, but I wonder whether he will be
honest enough to tell ug in regard to
the implementation of some of those
idess and convictions into actual prac-
uce.

Sir, in,this country and, I think, in
many er countries of the world,
Labour as guch have had not a very
fair and honest and honourable treat-
ment, not only at the hands of the
governments, but, if I may say s0,
also, at the hands of the public at
large. It 18 from these angles also, Sir,
that I feel that a move like the one
Mr. Prasannabhai Mehta has brought
here, deserveg our congratulations and
our welcome.

Sir, if you look gt the provisions of
the Bill, you will ind that in some
respects it goes very much ahead in
the right directions, and perhaps the
Minister i in a better position than
I to tell us that that perhaps in some
other respects, although, it may theo-
retically seem to go in the right direc-
tions; there may be some difficulties,
administrative or otherwise., The Mi-
ruster will be able to tell ug as to what
they are. Therefore, I do not want to
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8o into the details, But what 1 wish
to suggest is that a time hag comeg in
our country when g comprehensive
legislation (dealing with varioug as-
pects of good industria] relations and
good industrial democracy) should be
presented to this House and we are
enabled to have an opportunity to dis-
cuss them and an opportunity to pass
them gs early ag possible. I know that
the Minister has been promising us
again and again that that Bill ig on
the anvil and it is coming. But I do
not know when thig consideration will
be over and whep the actual legisla-
tion will come before the House, co-
vering various aspects, in a compre-
hensive way.

8ir, the previous speakers who took
part in the Debate on this Bill told
us how workers’ ignorance, illiteracy
and their general overall “ackwardness
(a kind of backwardness which is built
in, in the general social ethos of our
country) have been exploited by the
employers And, Sir, what is worse,
and what makes me very pained s
thig further fact that the Govern-
ments—I gm not talking of this Gov-
ernment or that Government, Govern-
ment of this party or that party, but
Governments in general, both State
Governmentg and our Federal Govern-
ment—do not seem to have taken a
realistic, radical, urgent view of the
matter, to solve some of these prob-
lems, from the point of view of doing
justice to the workers and wage-earn-
ers in this country.

The attitude still 13, if T may say so,
employer-minded rather than em-
ployees-minded.

I remember the late Prof Lessor
Harold Laski, in gne of his aphorisms
or maxims having said that ‘Men who
live differently think differently.’

Until ang unless pecple who live as
employees and people who live as
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wage-sarners—by and large & class of
exploited people, haramad people, of

through their representatives in Le-
gislative Assemblies and Parliament,
fight for their causes there, to pressur-
ise the Governments of the day, o
bring in the legislations, Sir,
I am afraid, we shall not have done
much in regard to the amelioration of
the conditions of workers.

Therefore, the question at root is
how to kit at the attitude or mentality
or approach of the employers. There
are so many malpractices; not only the
provident fund ig being allowed to be
accumulated but the workers also do
not get those amounts. And before
the worker gets that amount, several
factories and industrial units gre clos-
ed down! In the meantime, the em-
ployers have glready eaten up the
legitimate share of the contribution of
the workers.

8ir, the working of the Provident
Fund Commissioner's Offices in our
country is far from satisfactory, The
accumulation is there; the arrears are
there and the workers do not get their
rightfully saved moneys from the em-
ployers or from the Provident Fund
commissioners when they need them
especially in termg of—I would not
say merely in termg of marriage or
social festivities but in terms of edu-
cation, in termg of health and medical
care of the members of their families.

So, Sir, I would guggest that if the
idea of social security as Lord Beve-
ridge put it in Englang years ago al-
most at the end of the Second World
War that everybody ghould be secured
and ensured from the cradle to the
grave is to be put into practice, if not
from the ecradle, at least from the
adult age till hizx age of retirement,
then let our employers and workers
be properly secured and looked sfter
in terms of gomg of these Benefits,
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I do wish to tell the Minister that
he must bring forward some kind of
covering pnot only this
particular fleld but also alf such rele-
vant flelds of labour and industrial

ina

i

of provident
Why should the worker not be

to receive his amount back
expiry of, say 20 yeara? Why
1 look at the amount but
hen he needs it, especially
has retired or when he is
retire? That is one aspect.
other aspect is this. My friend
Shri Mehta just now referred to it. I
would like to repeat that in our State
there are gome industrial units, such
as Bhavnagar Vegetable Products,
Bhavnagar and the textile mill like
the Priya Lakshmi Mills, Baroda, and
they are sick and closed down; why
should not Centra] Government take
the necessary stepy to take these over
and hand them back to Gujarat Gov-
ernment? I understand that Gujarat
Government hag already told the Cen-
tre that they are ready to take the
responsibility. Then, where is the
hitch? Where iz the obstacle?

SHRI P. M. MEHTA: They have al-
ready forwarded the proposal.

2RERE
iy
$E

¢

SHRI P. G. MAVALANKAR: There-
fore, I am saying that if thig is done,
why not the Central Government take
‘over the sick unitgy The problem is
that the workers suffer further be-
cause they are not only out of job
when the millg are closed down but
even the arrears due to them during
the time when the units were work-
ing, are also not made available to the
workers,

Therefore, I feel that instead of let-
ting this bad blood, bitterness to grow
between the employer and the em-
ployees, Government shoulg come for-
ward and take immediate steps. I say

2
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so because I come from Ahmedabad,
one of the wellknown textile centres
where workerg live not only in thou-
sands but in lakhg in Ahmedabad, and
surrounding areas, and indeed all over
Gujarat, in factories, industrial loca-
lities and urban sgglomerations—and
I kmow that they are in g predicament
with all thg problems of harassments,
hardshipg and humiliation. Here, Sir,
I say that Shri Prasannabhai’s Bill is
in the direction of removing some of
these hardships and encouraging them
-the labour—i{o save more and en-
couraging the Government to take
over the responsibilities to see that
the employerg behave. 1f that is so,
I hope the Labour Minister, progres-
sive ag he is, will take a pragmatie,
enlightened and correct view in the
matter and act quickly and swiftly so
that such a legislation instead of com-
ing from the Initlative of a private
Member may become part and parcel
of the government’s own initiative in
regard to a comprehensive industrial
Bill.

DR. RANEN SEN (Barasat): Sir, I
support this amending Bill proposed
by Mr Mehta. Sir, he has simply tried
to strengthen the already amended
act that has been passed by this House.
He has tried to plug certain loopholes
and tried to extend the scope and
thereby tried to strengthen it.

Sir, ag most of the pointa have been
covered by the previous speakers, I
will say only a few words. If the
coverage ig enlargd from twenty to
ten that would mean that the Gov-
ernment which is in need of small
savings the purpose of smal] savings
would be served to some extent. Se-
condly, if the total emoluments of a
worker are computed for the contri-
bution then, Sir, again small savings
increase. In the Fifth Five Year Plan
report we have seen how the provi-
dent fund amount is taken into consi-
deration as part of the small savings
in the interest of developmental plan.
Therefore, the purpose will be served
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Secondly, when the compulsory de.
posit scheme was introduced ther it
was sald on behalf of the Government
that the workers will—if more money
is available to them —spend it and that
wil] create inflation whereas if the
workers ar® made to contiibute in the
compulsory depusit scheme then they
will also get certain amount of inte-
rest, say i1 per cent or 12 per cent, and
that in the long run will help the
workers. Though the trade unions did
not like that argument still, Sir, being
a trade uniomst yourself you will rea-
lise that if that particular argument
is applied here then actuaily therehy
the inflation will be cu:bed to some
extent. If by delducting a portion of
increased M.A. and wage in the CDS
inflation can b* curbed then zlso this
way the inflation con be curted to
some extent. I am giving the same
argument which tne Geovernment has
given sg far.

Then my next pomnt is {hat even
after two and a half years of the
amending Act the whole aldminisira-
tion of provident fund has not been
geared up io meet the exisgencies of
the situation. I was not aware of the
arrears of money but both Mr. Sharma
snd Mr. Mehta gid that the grrears
have increased ard not cecreased, It
is for the Min.ster to refute or accept
that the whole provident fund adminis-
tration has flopped. Sir, the purpose

of the amending Bill which
sed in the
frustrated by the mechinations of the
employers with the connjvance of the
provident fund authorities.
there are certain organisations ch
have gone against the interests of the
workers. Mr, Isnal is not here.

i

AN HON. MEMEER: Hg is there.

DR. RANEN SEN: Your organise-
tion of so-called employees is a vehi-
cle of corruption. They are part and
parcel of that corrupt administration.

SHRI MOHAMMAD ISMAIL: Not An
Bengal.

DR. RANEN SEN: Bengal is not
something above heavan. Now, what

about Bengal!

I come from Bengal I know how
those fellows are behaving. Therefore,
the whole thing should be geared up
and tightened up. How 18 1t that the
arrears are Incr:asng? Shri Shaima
said that it is inereasing. At least, it
is gtatic. It is Rs. 20 crores and some-
thing. Now it 18 high {lime Govern-
ment took cpecial care to see that the
arrears are liguidated snd the property
of the employers who are responcible
for it should be attached. Not only
should penal measures be iaken, not
only should they be jailed, but if they
say ‘We do not have money'. they
should not only go to jail buti their
property also must be attached, It is
the poor workers' money

At the same time, I must say, going
through the Bill hurriedly, that one
point is mot included in it, a point
which is also very imporiani, Provi-
dent fund is contributory. That means
the workers pay and the employers
pay. When the earlier Bill that was
passed here was unier discwsion, I
had made the argument: ‘for defaulting
in the workers’ contribution, you have
introduced certain penal messures, but
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if the emplopers’ contributior. is not
paid by them, what happen? 1t ig the
boundsn duty of the employer to pay
nis contribulion. 8hri  Kaghunatha
Beddy has gone a long way at least to
do this, that if the employer eats up
u. workers' contribution, be 15 hauled
up 8s & criminal oftender. At the same
time, it i8 a contribulory fund, the
employer has to contrbute hig share.
This point should be kept in mind. 1
am afraid this is not guite clear in ihe
amending Bill Shri Mehta has brought
forward. I sironyly feel that now ‘s
the time when these two things should
be equally deall with.

Here I would quote—not verbally—
what the Prime Micister ssud when
she spoke belore the National Apex
Body. You were there, 1| was there
and Shri Raghunatha Reddy was there.
She said that now the employers could
not take shelter behir.d the fact cf
there being a litle financial difficulty
facing them, 'for ye.rs before you have
minted millions’,. Whether she used
the words ‘munted mullions’ cr not, I
do not exactly remember, but the srid
“You have esrred profit, you have
earned money, but at the first teuch of
a little industrial difficulty, you close
down your factory ang refuse to pay
the workers their wages for six months
or so’. She very clearly said this, and
the employers were in discomfiture. 1
quite remember it, though I cannot
quote, the exact words she used. So
now is the time to attend to this as-
pect. 1 fully support what 15 said by
Mr. Mohammed Ismail in thus respect
There is lay-off. closure or lock-out

. bhargain, the workers'
money, everything, vanishes into thin
air. take very
strong measures to prevent this.

One of the steps to be taken should
be to see that corruption does not
exist, to see that the workers' rroney
and the employers’ money is not eaten
up by the employers. For this, In the
administration of the Fund, workers'
participation is very necessary. This
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should not remain a slogan or ghrase,
but should be made a reslity. Natu.
rally all the workers camnot partici-

pate, their reprasentative \miong should
participate.

I do not want, to infiict a long speech.
I support this B1'l. Before I sit down,
I would say this to the hon Minister.
If nhe agrees with the spirit of the
Bil, he should take a constructive
stand, There may be scope for im-
provements here and there. He should
not take & stand on ceremony and say
‘Well, this has come from a member
of the Opposition, T will think it over'.
Without taking that stand, he should
take a very constructive stand. As
Shri Mavalankar said, there are some
common areag of agreement. Let us
stand on that and see how far we can
go ahead.

SHRI VAYALAR RAVI (Chirayin-
kil): Mr. Chairrman, Sir, I do not have
much time fo spesk on thus Bill. But
I support the spirit of the BilL I
must congratulate the Minister and
the Office of lhe Provident Fund for
the efficient way in which they are
clearing the arrears since emergency.
We find that no such complaints gre
coming from the union leaders like Dr.
Ranen Sen. 1 find that there is all
round progress and the corrupt prac-
tices among the employees are not
there. Of course, here and there they
have been encouraged by some ele-
ments. But since the emergency we
find that there is a big change and I
believe in West Bengal alone where
there was a large number of arrears,
there is a big change. Here the
arrears cleared during the periog of
emergency are more than 150 per cent
compared to the previous year
During the previous year about one
lakh arrears were cleared but during
this year about 2.5 lakhs have been
cleared. So, there iz a considerable
change in this organisation. I am
very proud to gav—I am the President
of the Kerala Unit of this organisa-
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tion—that there is nv complaint receiv-
ed in the Kerala branch. That means
it is very efficiently functioning

Here I want to mention ore lacuna.
Even for a small matter the Provident
Fund Commissioner has to go to the
Mnigtry for clearance. B8ir, this Orga-
nisation is an autenomous body consti-
tuted under an act of FParliament.
Some powerg may be vested with the
Commissioner 90 that the cun dispose
of certain cases at his Jevel. Other-
wise what happeng is that he has to
g0 to the Ministry even for a small
matter. If more powers are given to
the Commssioner, this orgenisation
can work more efficiently.

Sir, it you see tne Bill, you will find
that it is for the benefit of the workers
and the family members of the em-
ployees. Now, in the Bonus Act itself
we have reduced the number of per-
sons employed in a factory to 10. What
iz the sanctity attachel to this num-
ber? Of course, by reducing it to 10
it will cover a large number of workers.
Likewise as recommended in the Bonus
Act, here also it should be reduced
from 20 to 10 and I hope the Minister
will understand the sepirit behind this
suggestion. Another point is that in
ceriain areas, certain workers do not
want to be covered under thig acheme.
They do not want this to be imposed
on them, I hope the Minister will
consider this point also,

Sir, the period of 20 yea:s is a fairly
long period. It is a deposit. I do not
know when you cannot pay interest at
the rate of 9 per cent per annum as
the banks do.

Lastly, the Bill says about the co-
operative sector. The co.operative
socleties are infra-structure of our
economic sctivilles in the rural areas.
Today lakhs and lakhs of people are
pmployed in thig sector. But these
employees are not covered. These em-
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With these words, I
spirit of the Bill,

THE MINISTER OF LABOUR (SHRI
RAGHUNATHA REDDY): Sir, it is
no exaggeration if I say that I
have been educateq by this discus-
sion on the various aspects of the
provident fund scheme, the way the
organisation ig expectad to work and
the way that legislation is to be enact-
ed. I must compliment the mover of
the Bill for the trouble he has taken
in drafting the Bill. 1 knog the diffi-
culties of a private member in draft-
ing a Bill. I am deeply impressed by
the way he has drafted the Bl But
I must say that though I find some
area of agreement with what ae has
proposed in the Bill we ourselves are
trying to formulate proposals on the
baslg of the various recommendations
on the subject. If Mr. Mehta allows
us the opportunity to draft the Bill, I
assure him that we will be benefited
the valuable suggestions made by
members who have participaled
thig dlscussion,

E’G’

g
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It is no consclation for us to say

that arrears are stagnant. It is a
very agonising phenomenon and I my-

self have been feeling very unbappy-

about it. But very viguious efioris
have been made in this direction. I
will give some figures., On 31-3-1972
the total arrears stood at Rs. 20.66
crores, the
Rs. 12,7 crores and that of the engi-
neering  indusiries heing Re. 2.4Y
crores. On  31-3-1973
Rs. 19.61 crores, the share of textiles
being Rs. 11.9 crores. On 31-3-74 the
total was Rs. 19.6 crores, the chare of
textiles being Rs. 10.62 crores. On
31-3-1975, the total was Rs. 19.34 crores
and the textile industrv had a major
share amounting to Rs. 10.45 crores.
The TNational Textile QCGorporation
comes into the picture here hecause
they have got a major share in the tex-
tile industry. You know the circum-
statices in which the NTC had to take
over various sick mills. We are
having a meeting on 27th of this month
10 discuss the repayment scheme of
NTC. I hope we would he able to
arrive at some reascnatle azreement
and work out g - fruitful scheme to
clear the arrears.

Hon. members will appreciaie thatl on
31-3-1975, the increase was ahout 64,712
and the total coverage was, 76,03,124.
But on 30th September 75, the corres-
ponding figures were 65,431 and 77.5
lakhs respectively. So, though the
arrears appear Stagnant, the increase
in membership should ke understood
in fhe context of recovery of arrears
and the actual amount deposited with
the provident fung commissioner,

Under the present Act. the appro-
priate State Government has got the
power to exempt certain undertakings
on certain conditions. Nearly 20 years
ago, in the fifties; some undertakings
have been exempted and in their case,
the arrears are ;more. 1 am happy
Dr. Ranen Sen had been frank and cri-
tical about the way in which the West

2226 1L5—9
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Bengal orgénisation nas been working,
nob-only the provident fund erganisd-
tion but others also. The amount or
P.F. dues are as joliews: Bengal Pol-"
teries Rs. 41.84 lakhs, Alexandra Jute-
Co..Rs. 22.44 lakhs, Bengal Iinmurity
Co. Ltd. Rs 16.95 lakhs. Eust Beigal
Engineering Co. Laid. ks 5.I7 lakns,
Kalvin Jute Co. Ltd. Rs. 71.7 lakhs.
Kardah Co.—-25.62, Kinnison Jute Co.—
27.65, Meghna Mills—23.25, National -
Company—70.41. 1 am mentioning
only some ot the chronic cases.

MR. CHAIRMAN: What has been in
the way in not initiating auction?

SHRI RAGHUNATHA REDDY:-
Proceedinigs uiave been initiated. Everi--
prosecution notices nave veen given.
But what has happened in that article
226 ol the Constitution is heing very-
liberally used and if I may say- sa,-
with great respect, is hbeing misused. "
When the issue was taken up with the
Bengal Potteries in 1975, immediately -
they went to the High Court and got
a stay order. In West Bengal; there
is. a chronic situation as fdar as-legal
matters arge concerned and it is very
difficult to appreciate the procedures of
the courts. I am a lawyey but 1 did
not come across Ssuch tvpe of law
anywhere. The fact remains that the
companies frusirate any step of the
Commissioner of Provident Fund in
recovering the arrears. The hon. Mem:
bers were pleased to allow to enact
stringent provisions in the Act. -But
notwithstanding the stringent provi-
sioms, article 226 of the Constitution is
being involved. For example, -’ ihe
National Jute Co. has go{ 70 lakhs of
arrears. They have got the stay cider
and the repayment has been fixed by
the High Court. If this article 226 of
the Constitution would ;jot have heen
used very liberally, probably by this
time, we coulg have recovered a subs-
tantial amount of arrears that are due
to the Provident Fund Commissioner.
I may. say with great respect that'Il
believe in- the judicial review of -the
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administrauve aciwn. But the. inais-
crete exercise vl uus article 226 of the
Constitution may Jead to a situatian
where the judicial review iwgelf has
to be restricied, [ do nol like any
restriction on power but g situalion
mighl arise at icasi with respect to
welfare legislation, with respect to

provident fuud wnere weaker sections .

of society are coucerned, that some-
thing will have te be undertaken, be-
cause 1 believe tnat as long as inegua-
lity exists in terms of income tetween
a person and g person, article 226
would work in favour of the rich man
and the poor man will not get any
help. And in the case of government
organizations, wniie the entire Govarn-
:nent is preparea to support such
measures, 1f even Guvernment’s efforts
are frustrated, it is a matter for deep
concern and exercise of judicial cons-
cience of the juages theins=zlves. This
is the situation in whnich arrears have
come up. Some of the suggestions
which the hon. Members have iaade.
as. I had said in the beginning, are
worth  considering, and speaking at
least for myself, I will have the bene.
fit of the valuable suggestions macde.
I am working on my suggestions; and
in this. context, the debate on the
provisions given in the bill which Mr.
Prasannbhai Mehta hag drafted, will
be taken into account. I hope Mr.
Mehta will not put me to embarrass-
ment by pressing this bill; I hope he
will withdraw his bill.

SHRI P. M. MEHTA: [ am very
much thankful to all the hon. Members
who hadq participated in this Jdebate
and whole-heartedly supported this bill
to amend the Employees' Provident
Funds and Family Pension Fund Act,
1952. T am alsp greatefu] to the hom.
Minister who appreciated the gpirit of
the Bill as well as the drafting of the
provisions. I am thankful to him
for giving an assurance that they are
thinking of coming forward.with a
comprehensive bill ‘and that they are
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in the process of dratting such a hili—-
if 1 have understood him cotrectly.
And he has also asked me, gppealed o
me, to withdraw the Bill and not to
press i?); the same and put him to an
embrassing posiiion. Certainly, Sir,
the intention of my bill is not to em-
barrass anybody. It is, as rightly
pointed out, to accelerate the wvrocess.
After all, Sir, the laws have their
own history; and it is a continuous
process. As and when the regquire-
ments of The society require that some
new enactment must be provided by
the Staie for their social security &nd
for the furtherance of their interests,
Government, suo motu, must come for
ward with such enactments. Now,
Sir, if I recollect correctly, the hon.
Minister has also gssured the Iouse
during the debate  on the previous
Amendment Bill of this Act in the
month of August 1973....

MR. CHAIRMAN: Order, order. It
is now 6 O’ clock. Is it the pleasure
of the House that the Member be per-
mitted to continue?

SEVERAL HON, MEMBERS: Yes.

SHRI P. M. MEHTA: I will finish
in 2 or 3 minutes., ] was saying that
the hon. Minister hagq assured the
House at that time alse that Gov-
ernment would come forward with a
comprehensive Bill; but somehow or
the other, they have failed to come for-
ward with such a comprehensive bill
I would, therefore, simply ask. the
hon. Minister as to when they would
be bringing in this comprehensive bill,
ag per their planning.

18 hrs.

SHRI RAGHUNATHA REDDY: -
it is to be a comprehensive bill, it
must be comprehensively worked out.

SHRI P. .M. MEHTA: How long

will it take?

sy
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SHRI RAGHUNATHA REDDY: 1
can assure you that I am working on
"

MR. CHAIRMAN: Is that assurance
not enough?

SHRL P. M. MEHTA: The Miuster
bas, therefore, assured the House
that he i3 working for the compre-
bensive Bill; so, since I can take it
that he will bring in this comprehen.
slve Bill as early as possible, I do
not press for my Bill

MR. CHAIRMAN: The question 1s.

“That leave be granted to Shri
P. M. Mehta {p withdraw the Bill
further to amend Employees' Pro-
vident Punds and Family Pencion
Act, 1952."

The mation was adopted

and Family Pension
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MR. CHAIRMAN: The motion is
#ﬁ' Now he has to withdraw the

SHR! P. M. MEHTA: I only said
that I do not press for the BilL

MR. CHAIRMAN: After the motion
ig voted, he has to withdraw the Bill.

SHRI P, M. MEHTA: Keeping 1n
view the assurance given to the [fouse
ang in order tp accommodate the
Government and the Minister,
withdraw the Bill,

MR CHAIRMAN: The House stands
adjourned to meet Gfaln at 11 AM.
on Tuesday,

18.62 ks,

The Lok Sabha then adjourned fill
Eleven of the Clock on Tuesday,
Jonuary 27, 1976/Magha 7, 1807
(Saka).
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